
IN THE central flOmNISTRATIlE TRIBUNAL
principal bench

NEy DELHI.

OA 2576/1993

Neu Delhi this the 12th day of j^Ty, 1999
Hon'bve Shri l/.Ramakrishnan, l/ice Chairman (A)

on ble Smt.Lakshmi Sua mine than, Pte mber (j)

^ri Raj Kumar Chopra
Chopra,working as Head Clerk-under

General linager (Sj.gna i), Barode
resident of

(Har°;anl '̂'''' 8ahaUurgarh
(None for the appTicant )

Uer sus

1.Union of India, through its General
Tanager, Northern Rai7uay, Baroda

House, New Delhi. oufooa

(By Adv/ocate Shri R.L.Dhauian )

0 R D£ R (flRAi ^
(Hon'ble Smt.Lakshmi Suaminathan, Ptember (B)

Learned counael for the raseondanta aub„,ita at tha Bar
that dhri U.P.Gadta,,aarnad counaa. for tha.appUcant had infornad
hth „ra than a yaar back that unfortuna ta. ytha appUcant Bhri
Bag Ku.ar 0,opra haa axpirad. ^ note that tha Tagat hairs of tha
daceasad appUcant haaa not bean substituted in the O. urthin tha
prescribed time, have aisn naifpH - ualso waited end cabled out this cage
twice but none has appeared for the applicant.
2- In tha aboaa circun.stancas. there is no other aUarnatiaa
except to dismiss the OA haying regard to the fact that the
applicant has died more than a year back and his ',.ga, heirs
haue not been brought on re cord. ^

•Appiicant

•Respondent

(Smt.Lakshmi SwaminatfTarr^
nBmber(D)( C*/-*Ramakrishnan )

i^icB Chairman (a)
Later on Shri O.P. Gupta, learned counse, for tha appUcant

appeared and confirmed the abov/ei^tcif^ -

ISmt.Lakshrai SwaminathanT" A/ d •
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(1/.Ramakrishnan )
Vice Chairman (m)
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